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Broatkuttna Govermnent are C'vtn-
mitted to establilh an ca1itarian sO-
ciety a1t4 to ~ social and 
~om.ic juatke for all in the country. 
Towards this end, the otIicial Media 
Units have to ;»lay a vital role in the 
context of overall development 6trate-
~ies and programma of the Govern-
ment. The Media Units have to serve 
the rural pot)ulation, minority C('f11-
munities and other weaker and 
vulnerable sections of the society by 
devising suitable programmes for 
eraciiC9ting social evils, narrow 
attitudes, etc. In this context, the then 
Minister of state for Informaion and 
Broadcasting was merely exhorting 
offidal media units to- serve the people 
professionally. 

(C) Does not arlge-. 

Appointment of senior most Judge 
as Chief Justice 

2190. SHRI JANARDHANA POO-
JARY: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state: 

(a) whether it is a fact that the 
senior most Judge of th~ High Court 
~ not appointed as Chief JustIce in 
ine normal course; 

(b) whether Bar Council 01 Maha-
rashtra has protested against this; and 

(c) if so. the reaction of Govern-
ment On it? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
P. SHIV SHANKAR): (a) The 
appointments of the Chief Justices of 
the High Courts are made in accor-
dance with the provisions of Article 
?1"l of the Constitution. No sepsrat~ 
criteria have been prescribed for 
appointrrlent as Chief Justice. 

(b' "J1he Bar Council of Maharashtra 
in a resolution passed by it 'on 25th 
October. 1980 has protested against the 
e'reported move to t1"ander Hon'ble 
J":udps .an« Chief JuaUces from one 
1Iicil Court to another without their 

eonsent." The Resolution adds that 
'This Council strongly protests against 
the apathy of the Central Government 
in not appointing the senior most 
Judge of the Higl~ Court as' the Chief 
Justice in nOlT'lal course and conti'rlUa-
tion of senior most judges merely as 
Acting Chief Justice in fivE' High 
Courts in our country .... ". 

(c) The Government has received 
representations from various quarters 
including seversl Bar Associations! 
Bar Councils etc. urging that as a 
matter of policy the Chief Justice of 
the High Court should be appointed 
fr·.)m outside the jurisdiction of that 
High Court and that resort should be 
hacI to Article !!22 of the Constitution 
to give effect to this suggestion. 

The matter is engaging the attention 
of the Government. Consultations aTe 
being effected with the Chief Justice 
of India. 
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